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ATH.F. 464 (31).—F=a1 AvHhTY, 72 foodl seaeicdT Aregeey Fex sfafa=w, 2019 (2019 =r
17) #FT &7 26 FT ITATT (1) F 917 If5T & 30 FF ITLTT (2) F G (F) FIT Tacd ATFAIT HT T
FIA GU, 7% & QAT Tigd @Il & AT [@9aol § garerq Heferiad Fam aardt g, s . —

1. "t W ST IRw.— (1) =7 Il # diera 9T a2 o e AT g (s
& AT S e 1 w&9) 99, 2022 7 |

(2) T TSI H 370 THTI 6 AT I Tgcd il |

2. TR — (1) =7 A=t & ot a o "2 & s srafea 7 27,-
(F) ‘At & 7% fSoctl Avaieea ATedeqy s Area«=ad, 2019 (2019 F7 17) AT &;
(@) “Frx” " g 3 LT w1 S A 72 Reet sraaise T ATeqeoH oeg A18d
(M) =T F A AT IUTag ' AT §;
(=) ‘ffer & srferfam i amer 25 F 1= a9 @ STy arelt e i e st g
(3) ATLAT 7 =7 FAwt & SUEg AT afiine €;
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(@) ‘a@ T 1 AUT FT AT B qTAT 3T S AR a9 it 31 AT T FHIA B ATAT FlS
ESiRECEIEEGEA

(2) I 9reaT ST =T %, ST 38 T & b TRATUT 72 2, aet o ST, ST AT f=aa | 371 2 |

3. AQreN ST ARG FT ALV — Fivg T AT T AL HAT T AT AT 6 ATH
fEraor, @, wIed &Y 92 |rar a9 Gy GEw 3= § o o o Faw #f Y F, @
ST T ST =7 AT | SUEE A =T 17 23 § 797 AfAfEee a3 #am

4, HeE G o4 F STA FEAT.— Fx, & (T 20T T IUA AT ATFA FHIMT a9 A& e
A9, 2017 % 3Tl FT TTAT FHT |

5. g T AETSH & A FTfs fRrawor i 3 FEAT i S/ T qa FET.—(1) TAF AT a9 F
ST H Fex O @I & AT [Saor, AT, STreq 3T &1 @TaT a7 o i =97 f@3awr &7 3=
T, G T T S T AT | IUTEE AT 1 23 F AIEE dAT HAIT |

(2) SATHAT 1 7 23 o AT g o AGTSAT o6 ATTUH [AAL0T, AT, AT AT HIT GTAT TAT M A =7
faaor =1 e & o, e FT g FEUTE ATSHE AT Fex b AT & FATHIGT | TSd FULAT
Tfata & sreaer gy srfermriorg far Sror

(3) =T AT Fvx % el T ATHIAT [0 ST &Y At a¥ & ofd & o Al & Hiae aarear
F TS o forT a1 o o= 3T wgreramades & sfud B ST |

(4) v faeiT ag & fore wra & e e Aee@riE® gy T97 JHI0h 6ex & 99F &9 8
HOLitera atfie @ fEawor ofiT AT &l ST AaLreT RS % 9T Fvg G608 % M qaA1 & a7e T
ST o forT et |aRt &l SR e |

I&] -7’
ENEEREE
[R5 % sufaas (1) ¥
< foeeft srraeisd iy Areaes e s
GERCERE]
(Trfer = #)

FH | /IS [ e e AT EIGEL] @ v
w5,

(1) 2) (3) (4) (5)
1. | FHU/OSt A |

2. | seferfaat s sferey I

3. | eI i srery At 1]

4. | wfos@ & #iT I \Y

5. | STad = T I Y,

6. | AR wea Tl VI

7. | FGHME A AT 3UEY VII

8. I

9. | sfeqat

10. | R sfFaai Vil

11. | Tafem - Fiega/srera Afeat & IX

12. | fafRgm™ - s7x X
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13. | FAHTT ATEaAT, 07 3T A Xl
14. | Tfag =29 (= &iwmr % orEr a1 gaEa T8
ERINEIE)
15. | 7
16. | IOl ST@iwd Aaar XXII
17. | srfafe=a arfaes i srmret aw feoaforT XX
7% feeelt st ATeTey Fvs
qed  FETEE AT | STedel HOdrEr |t e, UAS TS UHT
LCEIE Il LSEIEIERGH)
T 7S
RIRUCP
T&T @’
qHTT §U au/srafyr deeft s s sa9 @rar
[P 5 &1 U (1) <4
w IR SRl gy g ad
q.
(1) (2) (3) (4) (5)
1. | SIETH/AEEET T XII
o | ErE/sHerE Xl
3. | faffeam & s (e § siafa B o &fegase | v
e o fAfFam &y s )
4. | A, TR T F ITe 31 XV
5, | SiSr STt XVI
6. AT AT XVII
7. | FA(F)
8. =g LA EIE LI G L
9. TATIAT =7 XVIII
10. | 7T TeTHAE AT T XIX
11. | ST, HFTIAT 19 S FarefT =7 XX
12, | AT XXI
13. | e (AT VI & Fatea av fi qarteq & S | XX
R o1 7m)
14. | T (9)
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15. | =T & SAfew T AT 7 AW (F-7)

f2rore sreferdt & siawor (v = Afafds #7)

TTHT ATCIET |/& ST
16. | TEU/IST e § st R o srferer ()
17. | wEeaqol raie Hfqat XXII
18, | AfATO=a ZoraTd o< ot ¥ feeaforr XXIII

TE Reeft v isI wreresny v
e FTHITAF sfrprey, | STeTer q9dter gt Feqe, TS IS UHT
TS T AT
T TS, faeety
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T&T T
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[R5 &1 Sufaaw (1) 3€)
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e it Tas | @y RURIES Ay | Ay
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1. | | &Tar gad & 997 1. 399

st
2. | (F) Tt F) TATIAT 97
3. | (@) 9% ® srfqarw q) T F =97
4. | (i) 9T =TT H
5. | (i) SET @S H
6. | (iii) a=ra @maT
7. | Il 9T SR Il fafee ot
8. | (F) IRT TR #1 AfTr & oo G

T sErEae (Rt 3T
TR T 91, TAE
gfaeET F form o

T ST & AL digd
FIITAT STTTA)
9. | (@ = wE Ao
(=T) (TSI 3T Trorear
T F AR F IIF
& F FLITIT STUAT)
10. | I, fafqem s=a gadt 1. frm o 3 fee i
T STHTT
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HTLT =T TSI AT
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) qRET
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(T § )
A EIEEL] CEL]
q.
(1) (2) 3) (4)
1. | T F I F srfaaw
o | e : fAfer # R AT e
3 | S /(FET): T iR AT =T ° Al
raer srg/(z@ w1 Afaam)
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4. | T % i H srfagw
gt - I
[ 5 =1 Safaae (1) <€)
srcrerfaaT e srfaay
(9 ¥ )
wHEH T a9 FCECh]
(1) (2) (3) (4)
1, 139 % I S 0 AT @ F ST Goit sreferdy
TaTT ;A9 F G waradr
2. 299 & I S TC Sfad G & T [T qT 1
sreferdy
HETU : 9 % I Ferfadr
3. 3. a9 & I S MY Hfqw @1 F FqHAR [&aw
s fertaaT
H2TU : 9 F S Feradr
4 4. 99 F I SIS TC QT GTT F AT qET
sreferd
H2TU : 9 F I Feradr
5. Al
e - Il
[R5 =1 Sufaaw (1) 3€)
FRrfega/erer fAfaai
e RAffar R FA
|, fafar fafer fafer RAfgr | sgad | @ad
ww XX YY Y4
(1 1@ (3) (4) (5) (6) (7) (8)
1. | (®) e &1 arfys
srfaerT
(@) : Ffea § sfafea
TTFRr STr=AT
(i) ETe/eraT
(i) et % = # fFo aw
EERIEEIR
(i) == srfafea wfemd
(yefa fafAtas #Y)
2. | FA(F+9@)
3. | () FAfe=t ¥ szeAt & wia

ERIKIRIREERIL LR
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HTLT =T TSI AT

(i) TofT =1

fRorv s

- 9T

T
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e, AT o
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- T

- I YT AE =T
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T (T)

T % 3q § et afaw (@
+3 -

1.
2
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Ty e 981 S |

agEt — IV
[Faw 5 %71 SufRaw (1) 3]
i@ T ST I

(T | ThA)

e

74 ay
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(2)

)

(4)

1. F5T TR
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EIEEIEEE I

(CIEIEEEISE R
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OEEREEEIDI ik et e |
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(BEREANEINI L Ok )

BN
e
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T -V
[R5 &1 Sufqaw (1) T€)
ST T 3 I
(T § )
9. I Y q 99
(1) (2) (3) (4)
1. FET TLHT
2. fredr gear
3. EET
(F) sratars T
(@) 377 =T (fafafase #:3Y)
4. I FEAT 3T ATHLT
5. = s o
6. Trater ST
7. a7 (AT F:3)
8. el
feoqur ;s av F ffae 3@
TFe
AL - VI
[P 5 &1 U (1) <4
TR 0T JTRE
(T | ThA)
w9 9. EIFGA 7 7%
(1) (2) 3) (4)
1. IS TR Y AR SEaEl F AW gRT uiad
ISIEIERIN
2. I
3. al
fooqur ;w99 F fae I e
T - VI
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FAAT ST T U
(T | ThA)
wH 9. T T 7o T
(1) (2) 3) (4)
1. F. IAAT A
2. EIEIERL
3. rfarer sveT-
(F). AT F forw
(@). F=T
4. aTeq R
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HILT T TSI . AHTYTL

5. TIEHA &A1 @ o ST ... T AT T 2T |
() ST ST/
(&) AT /3T
6. FIAT T
CAEIRER
(@) T
7. I AT e
8. T (F)
9. g, IqH
10. FUTH % o
11. SEEGE
12. | FErAgfaldea
13. | | STaehTer ARETRTOT
14. | =TI ATET /2141
15. | o= (RfAfEs #9)
16. T (9)
17. 3 (F +9)

ST | T il Al & g i afeafora T g

AT - VIl
[P 5 &1 U (1) <4
R sfeqar
(T § )
BT qHeT AT ¥ ¥ forg s [EEEESIE]
q.
et | af | v %F |qUFEW | 9% | 99 | 99 | GYH AW | d9E | A | @
F | duw | wefRwim | s | F | F | wetfdgiEwT | @ | 99 | 99
g | afafik EIE IS ) & | I | 7T T LER ¥ ¥
vH | FAE AN | AR | T T | GHT | GHT
T T« fr |
T T TH | qE
(1) (2) (3) 4) ) 6 | (7) | () (9) (10) | (11) | (12)
1. |& B
sfeaat
=
(F)hrEres
(&) werea
T
(F)higee
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(@) vergd
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() rfie

FX/IfRET

(%) I

Stz f
SR

Tfied SR

10.

1.

12.

e
# qE=dH

13.

CLCESEE K8
STATgf

14.

s
Irfeaat

15.

EELIG I L)
FFA

16.

@ a¥ &

17.

I
FUILEIES
Fll

18.

T

feroqur : IUTeT § TaFHT HT AeqAT & JF &l AT FHAT AT

ATLAT-IX
(R 5 &1 Iufae (1) 39)
rfrga/eraa et & Faer
(TFH T H)
. RIGER] @ a9

(1) (2) (3) (4)
1. aeETT gfagiaat §
2. ERERGIERIECERL
3. O RES
4, o= sfiw aie
5. AT ST Y SAH
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7. oo
ATEAT-X
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IBECE )

(THH & H)

) I TH 9q a9

(1) (2) 3) (4)
1. | Sy whasfaat &
2. | o7 sETed Stasgfaat
3. |9
4, | REEwsRarE
5. ST ST FLH SAH
6. I (T FY)
7. P
Fqg=t-X|

(P 5 &1 Iufw (1) 39)

(THH & H)
wH FAATE 9 fogar av
.

(1) (2) 3) (4)
F. | AN AEqAT
1. 1. =&
(F) =g 7TE T Terw Aafer F forw aere For
CIER
2. | ZEAA AHAT ATTAT (FAH/ITHE AT FUTT Tigd)
3 o srfaar:
(F) AT 9 & a1
(i) =T
(ii) ST @TT H
(iii}) Fr=ra =TT &
(@) ¥ AT 9F & T
(i)=rg =T H
(ii) ST9T =TT H
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(iii) F=ra @y #
4. | 92 sfH-T=a |Tar
S. T (%)
g, | T, AR A A=y At
6. | Mufafea #r &0
() =%
O EREEIFRIEISIRE I PR G IERET:)
FIAFATI/I2eT o o0 i et 3l |
WERIGEERS
7. | S AT 9% AT I T I AT [T A AT 9T T
LY < AW
(F) Tff @19 7%
(@) T3 A=
WER
8. | Igya A
(%) rfega/srer [fert & fro o Merer o=
(@) fAaer-srer 9%
WEAIEIEEEIDE TR
9. T (THE T o (0 < T AT .o & Tf29)
10 | arfersTg (Fameft, e o)
11. | 9Tq <I4T
12. % ()
13. A (F)+(@)
FTTg-XIl
(Frrr 5 %t S (1) 3F)
AqEA/aRET™
(Ta T faEgeiir SET i 9REm)
(THH =0 H)
e EIEEL @ ay
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1. Feal T AT
2. AT SATHRLOT
3. HqeT/FeaTor AT
4. HALST HTA
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6. T
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(F) | (%) AT TATE ¥ S0 =77
@) | (@) Faorsy
(1) | () T s =T
@) | (@) a7 (e G s e)
A
AT XX
[Aaw 5 =1 Su-fAaw (1) T€)
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(THH 9T H)
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2. faffem=

2.1 “SraTaty ARgE" F & § atiga [ #® ana 9 9@ Gy ST g1 vE fARgEt F agq
AT § STEITT F AT eI FA T 3T g

2.2 “FAH” % T | G AT FT FH ARG 32 3T o 98 Jq 7w sirar g1 va &=t &
Tt | FHT % IUTST T AT ST 9T T 7 ek FhF & F FHH T 3T fAfem & o aamw
T SITaT 81
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2.3 AT § TTAURIT =T S TATAT, AL T2 Fiegferd gl
3. fou< anfeqat

3.1 T ofEaat &7 AfeRgor AW ¥ A T Smar § ™ed I 9ae A1 A1ET, 4% 3 #7307
ATERIEOT HaedT SHEAT T TqeT AT AT qieAterq gl Faior, gaeft aRAarsEred & dae § gatgd @
ST 2 (FATH & 7@ AAfee afiasET & o sams a7 & aigd) Sid sreadl & qedl H1 90T
2T 2]

3.2 37 Hifee et (T S § & S 3 srerram) = "read & 9y Ruw arfeas & geit Areeror § 5oy
T o ATEAH | qodT ¥ USihd AT ST gl

4, AT

4.1 AT, AAFHT At=aH, 1961 § ARy =0 F sqar |t var ggfa, e fuaw sreqat #

srferrgor & for fEaeft qor 39T F 9REaT & S0 IS AT AN qa9A AT qadl sagead, S gataa
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5. Tehtut
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6. Fasa daeft AT
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7. Y FEE/AREE

7.1 Tordt oS &t s w3 & O OSit A # RO T0 S{erETT A Y AT Sl AAaT Hl
SIS & =9 § THAT 74T g

7.2 srterrger o wru fAfAfde fuw snieaat deeft siqam™t &1 Jafead seaai & AN § HeT0 91 & &7 §
FOTTAT SATAT B

7.3 AT AR /TRETAT T GGl & =G H @b (a1 a1 gl

8. faasht waT d=ag™

8.1 A=t 7T # U 1T §agil &l §e9ag¥ f aii@ H QU M0 [AHHT 3T 9T @ithd AT ST gl
8.2 FGHTT ATEd, Faeft TaT 0T 3% FqHT Iareli & a9 & oiq # 3w v fAfawy 3w  w gfRatda Gar
SITAT & 3T e TROHEasY Afs B aqrfeadt oY, 9w amaal § "qataq faeft g1 39ar &7 a9 &
& H fF= BT SITar € a1 AT/ T BT Arfadi & AN § qHIrord AT Srar gl

9. 72T

et R T 9T sraty & Haw | == AT ATt gl

10. ATy deeft @
10.1 FHATLT T G HATAGT & 0T T ITIF Gl a7 1 e ias eaidh 6 e 9% ST SA1ar
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10.2 FHATT & TG Gal AREHI AT Haell ITSe AT Tg AAHL ST ¥ TRaRfed a1 rar g &
FHATL AT TY 1 TATH T ATH ITH FIA * gHaE gl

T - XX
[ 5 =1 S9-fAaw (1) <@
ArHEAF JFATY SR A@iwa 9x feoqoft (guia @sT)
1. TRfeas TR
11z & AEg TE A - ... U (T AT - ... W) ST F T H TATHTL AG1 HAT STOIT

1.2 Fafafaa F9ag &

3. ugT areary
T AT Tt o AT agT =aer & o1efie QU 1w o o daer & wiaey 6t areaary, 6r iy
....... U (A AW - ........ T90) Bl

ST T T |, AAATT SATEAAT, 07 X ATUAT FT AT HaGT H a1 o7 g, S a9 7 9070
T ANTHA TTTLT 6 FHT 2

5. HE

ATTHT ATATATH, 1961 Tl FT AFT AT T I UL, ATTHL FT ls TG MALTF Ag! THAT 1T g
6. Faeft qar doram®

6.1 ®T. 31T AT 9 0T T T2 AT FT o7

- AT /AT FT FF

- FFT AT AT FoF (AR qie)
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- Tisft AT

- AT, ATATH 3T START TG0

6.2 Rsft qerH =

- AT

- Foreft a7 # ot "ot/ # spwrar & 10 99 3w s
o

« oo o= et

- fafer sfiw sraeTts =7

o TR0 AT

6.3 IS

6.4 TETILEAaRT AT qICAHE: T@TILEF F &9 4

o FITLT Faet T

o e FATSAr F forw

o gaTUiERLr & form

. T

7. 99 a9 & AR Al [: THA/TT: FAATEAT, gl AaeT gl a1 o)
8. ITHAT 1 & TIHAT 33 IUTag T AU AT T ... TF AT ST I AT AT G971 g0 Y o A
3T =T G T Fged ol AT 2|

[T, . T-60011/97/2019-5¢TT. 11| (TAT) (AT 1)]

MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 21st June, 2022

G.S.R. 464 (E).— In exercise of the powers conferred by clause (f) of sub-section (2) of section 30 read with
sub-section (1) of section 26 of the New Delhi International Arbitration Centre Act, 2019 (No. 17 of 2019) the Central
Government hereby makes the following rules relating to the annual statement of accounts, including the balance
sheet of the Centre, namely:—

1. Short title and commencement. — (1) These rules may be called the New Delhi International Arbitration
Centre (Form of Annual Statement of Accounts) Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Definitions- (1) In these rules unless the context otherwise requires,-

(@) ‘Act’ means the New Delhi International Arbitration Centre Act, 2019;

(b “Centre” means the New Delhi International Arbitration Centre established and incorporated under section
3;

(© 'Form' means form annexed to these rules;

(d) 'Fund' means the Fund of the Centre to be maintained under section 25 of the Act;

(e) 'Schedule’ means the Schedule annexed to these rules;

) “Year' means a financial year beginning on 1st day of April and ending on 31stday of ~ March  of  the

immediately following year.



20 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

2 All other words and expressions used herein but not defined shall have the same meanings respectively
assigned to them in the Act.
3. Maintenance of accounts and records.- The Centre shall maintain its accounts and prepare its annual

statement of accounts, balance sheet, receipt and payment account and income and expenditure statement in the Forms
of financial statements as specified in Forms ‘A’, ‘B’ and ‘C” and Schedules 1 to XXI11 annexed to these rules.

4, Incurring of Expenditure by the Centre.- The Centre shall follow the provisions of General Financial
Rules, 2017 while incurring or authorising any expenditure.

5. Preparation and submission of annual statement of accounts of the Centre.-

1) At the end of every financial year, the Centre shall prepare its annual statement of accounts, balance sheet,

receipt and payment account and income and expenditure statement in Forms ‘A’, ‘B’ and ‘C’ and the Schedules I to
XXI11 annexed to these rules.

2 The annual statement of accounts balance sheet, receipt and payment account and income and expenditure
statement of the Centre along with the Schedules | to XXII1 shall be authenticated by the Chief Executive Officer of
the Centre or the Chairperson of an Audit Committee constituted with the approval of Chairperson of the Centre for
this purpose.

3) The Accounts statements shall then be approved by the Chairperson of the Centre and forwarded to the
Comptroller and Auditor General of India, for the purposes of audit, within three months of the end of the financial
year.

(@) The duly audited annual statement of accounts and balance sheet of the Centre as certified by the Comptroller
and Auditor General of India along with the audit report thereon for every financial year shall be forwarded by the
Centre to the Central Government for laying before both the Houses of Parliament.

Form —A’
FINANCIAL STATEMENT
[see sub rule (1) of rule 5]

New Delhi International Arbitration Centre
Balance Sheet as at

(Amount in Rs.)

Sl. | CORPUS/CAPITAL FUND AND LIABILITIES Schedule Current Previous
No. Year Year
1 2) 3) 4) (5)
1. | Corpus/Capital Fund I
2. | Reserves and Surplus 1
3. | Earmarked/Endowment Funds 1
4. | Secured Loans and Borrowings v
5. | Unsecured Loans and Borrowings \
6. | Deferred Credit Liabilities VI
7. | Current Liabilities and Provisions VIl
8. | TOTAL
9. | ASSETS
10. | Fixed Assets VI
11. | Investments - From Earmarked/Endowment Funds IX
12. | Investments - Others X
13. | Current Assets, Loans and Advances Xl
14. | Miscellaneous Expenditure (to the extent not written of or
adjusted)
15. | TOTAL
16. | Significant Accounting Policies XXII
17. | Contingent Liabilities and Notes on Accounts XXII1
New Delhi International Arbitration Centre
Chief Executive Officer, Chairperson Audit Chairperson, NDIAC
NDIAC Committee , NDIAC

Place: New Delhi
Date:
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Form ‘B’

INCOME AND EXPENDITURE ACCOUNT FOR THE PERIOD/YEAR ENDED

[see sub rule (1) of rule 5]

Sl. INCOME Schedule Current Previous
No. Year Year
1) ) ®) (4) ()
1. Grants/Subsidies XII
2. Fees/Subscriptions Xl
3. Income from Investments (Income on investment, from | XIV
earmarked/endowment funds transferred to funds)
4, Income from Royalty, Publications etc. XV
5. Interest Earned XVI
6. Other Income XVII
7. Total (A)
8. EXPENDITURE Schedule Current Previous
Year Year
9. Establishment Expenses XVIII
10. | Other Administrative Expenses etc. XIX
11. | Expenditure on Grants, subsidies etc. XX
12, Interest XXI
13. | Depreciation (Net Total at the year end corresponding to | XXII
Schedule VIII)
14. | Total (B)
15. | Balance being excess of Income over Expenditure (A-B)
Transfer to Special Reserve (Specify each) Transfer to/from
General Reserve
16. | Balance Being Surplus (Deficit) Carried to Corpus/Capital
Fund
17. | Significant Accounting Policies XXII
18. | Contingent Liabilities and Notes on Accounts XXII1

New Delhi International Arbitration Centre

Chief Executive Officer,

Chairperson Audit

NDIAC Committee, NDIAC

Place: New Delhi

Chairperson, NDIAC

Date:
Form ‘C’
RECEIPT AND PAYMENT ACCOUNTS FOR THE PERIOD/YEAR ENDED
[see sub rule (1) of rule 5]
(Amount in Rs.)

Sl RECEIPTS CURRENT PREVIOUS PAYMENTS CURRENT PREVIOUS
No. YEAR YEAR YEAR YEAR

@) ) ®) (4) () (6) )

1. | I. Opening Balances I. Expenses
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2. | (a) Cashin Hand a) Establishment
expenses
3. | (b) Bank Balance b) Administrative
Expenses
4. | (i) In current
Accounts
5. | (ii) In Deposit
Accounts
6. | (iii) Saving Accounts
7. | 1l. Grants Received Il. Payment made
8. | (a) From against funds for
Government of India various Projects
(Name of the
fund or project
should be shown
along with the
particulars of
payment made for
each project)
9. | (b) From Other
Sources (Details)
(Grants for Capital
and Revenue
Expenditure to be
shown separately
10. | HI. Income on I11. Investments
Investment from and Deposits
Made
11. | (a) Earmarked / a) Out of
Endowment funds Earmarked
/Endowment
funds
12. (b) Own funds b) Out of own
(Investment - others) funds (Investment
- others)
()) () ®) (4) (©) (6) @)
13. IV. Interest Received IV. Expenditure
on Fixed Assets
& Capital Work-
in-Progress
14. | (i) On Bank Deposits a) Purchase of
fixed Assets
15. | (ii) Loans, advances b) Expenditure on
etc. Capital Work-in-
progress
16. V. Other Income V. Refund of
(Specify) surplus
money/loans
a) To the
Government of
India
b) To other
providers of funds
17. VI. Amount VI. Finance
Borrowed Charges (Interest)
18. | VII. Any other VII. Other
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receipts (give details) Payments

(Specify)

VIII. Closing
Balances

a) Cash in Hand

b) Bank Balances

(i) In current
Accounts

(ii) In Deposit
Accounts

(iii) Savings
Accounts

19. | TOTAL TOTAL

New Delhi International Arbitration Centre

Chief Executive Officer, Chairperson Audit Chairperson, NDIAC
NDIAC Committee , NDIAC

Place: New Delhi

Date:
SCHEDULE - I
[see sub rule (1) of rule 5]
CORPUS/CAPITAL FUND
(Amount in Rs.)
Sl Current Year Previous Year
No.
1) (2 3 (4)

Balance as at the beginning of the year

Add: Contributions towards fund

Add/(Deduct):  Balance of net income/

(expenditure) transferred from the Income and

Expenditure Account
4, BALANCE AS AT THE YEAR -END

SCHEDULE - 11
[see sub rule (1) of rule 5]
RESERVES AND SURPLUS
(Amount in Rs.)
Sl Current Year Previous Year
No.
) ) (©) (4)

1. 1.Capital Reserve

As per last Account
Addition during the year
Less: Deductions during the year
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2. 2.Revaluation Reserve

As per last Account

Addition during the year

Less: Deductions during the year

3. 3.Special Reserves

As per last Account

Addition during the year

Less: Deductions during the year

4, 4.General Reserve

As per last Account

Addition during the year

Less: Deductions during the year

5. TOTAL

SCHEDULE - 111
[see sub rule (1) of rule 5]
EARMARKED/ENDOWMENT FUNDS

Sl Fund Wise Break up Totals
No. Fund Fund Fund Fund Current Previous
Ww XX YY ZZ Year Year
@) (2) 3) 4) (5) (6) () 8
1. (a) Opening balance of the
funds

(b) Additions to the Funds:

(i) Donations/grants

(if) Income from investments
made on account of funds

(iii) Other additions (specify
nature)

2. Total (a + b)

3. (© Utilisation/Expenditure
towards objectives of funds

(i) Capital Expenditure

- Fixed Assets

- Others

Total

(ii) Revenue Expenditure

- Salaries, Wages and
allowances etc.

- Rent

- Other Administrative
Expenses

Total

4, Total (¢)

5. | NET BALANCE AS AT THE
YEAREND (a+b-c)

1. Disclosures shall be made under relevant heads based on conditions attaching to the grants.

2. Plan Funds received from the Central Government are to be shown as separate Funds and not to be mixed up
with any other funds.




[T 11—@vz 3(j)]

HTLT =T TSI AT

25

SCHEDULE - IV
[see sub-rule (1) of rule 5]

SECURED LOANS AND BORROWINGS

(Amount in Rs.)

SI. No. Current Year Previous Year
@) ) ®) 4
1. 1. Central Government
2. 2. Financial Institutions
3. (a) Terms Loans
4, (b) Interest accrued and due
5. 3. Banks
6. (a) Term Loans Interest accrued
7. (b) Term Loans Interest due
8. (c) Other Loans (specify) — Interest accrued
9. (d) Other Loans (specify) — Interest due
10. 4. Other Institutions and Agencies
11. 5. Debentures and bonds
12, 6. Others (Specify)
13. TOTAL
Note: Amounts due within one year
SCHEDULE -V
[see sub-rule (1) of rule 5]
UNSECURED LOANS AND BORROWINGS
(Amount in Rs.)
SI. No. Current Year Previous Year
1) (2) 3) (4)
1. Central Government
2. Financial Institutions
3. Banks
(a) Term Loans
(b) Other Loans (specify)
4, Other Institutions and Agencies
5. Debentures and bonds
6. Fixed Deposits
7. Others (Specify)
8. TOTAL
Note: Amounts due within one
year
SCHEDULE - VI
[see sub-rule (1) of rule 5]
DEFERRED CREDIT LIABILITIES
(Amount in Rs.)
Sl. No. Current Year Previous Year
@) ()] ®) (4)
1. Acceptances secured by hypothecation of capital equipment and
other assets
2. Others
3. TOTAL

Note: Amounts due w

ithin one year
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SCHEDULE - VII
[see sub-rule (1) of rule 5]
CURRENT LIABILITIES AND PROVISIONS
(Amount in Rs.)
S.1. No. Current Year Previous Year

1) (2) (€] (4
1. A. CURRENT LIABILITIES
2. Acceptances
3. Sundry creditors:-

(a). For Goods

(b). Others
4, Advances Received
5. Interest accrued but not due on;

(a) Secured Loans/borrowings

(b) Unsecured Loans/borrowings
6. Statutory Liabilities:

(a) Overdue

(b) Others
7. Other Current Liabilities
8. TOTAL (A)
9. B. PROVISIONS
10. For Taxation
11. Gratuity
12, Superannuation/Pension
13. Accumulated Leave Encashment
14. Trade Warranties/Claims
15. Others (Specify)
16. TOTAL (B)
17. TOTAL (A +B)

Cost of assets on hire purchase basis included above

SCHEDULE - VIl
[see sub-rule (1) of rule 5)
FIXED ASSETS

(Amount in Rs.)

Sl. GROSS BLOCK DEPRECIATION FOR THE YEAR NET BLOCK
No.

Description Cost at the | Additions | Deductions/ | Cost |As at the|During | Deductions/ | Total |Asatthe|As at the
beginning | during the | adjustments | at beginning | the adjustments |up to |current |previous
of the year | year during  the|the |oftheyear |year during  the |the year end | year end

year year year year
end end
) @ @) 4) ®) (6) ) (®) 9) (10) | (A1) (12)
1. | A. fixed Assets
2. |Land
3. | (a) Freehold
(b) Leasehold
4. | Buildings
5. [(a) On Freehold

Land

(b) On Leasehold
Land

(c)  Ownership
Flat/ Premises

(d)
Superstructures
on Land not
belonging to the
entity
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6.

Plant Machinery
& Equipment

Vehicles

Furniture &
Fixture

Office Equipment

10.

Computers/
Peripherals

11.

Electrical
Installations

12.

Library Books

13.

Tube wells &
Water Supply

14.

Other Fixed
Assets

15.

Total of Current
year

16.

Total of previous
year

17.

B. Capital work
in progress

18.

TOTAL

Note: To be given as to cost of assets on hire purchase basis included above

SCHEDULE - IX
[See sub-rule (1) of rule 5]
INVESTMENTS FROM EARMARKED/ENDOWMENT FUNDS

(Amount in Rs.)

SI. No. Current Year Previous Year

1) (2) 3) 4)

1. In Government Securities

2. Other approved Securities

3. Shares

4, Debentures and Bonds

5. Subsidiaries and Joint Ventures

6. Others (to be specified)

7. TOTAL

SCHEDULE - X
[See sub-rule (1) of rule 5]
INVESTMENTS - OTHERS
(Amount in Rs.)

SI. No. Current Year Previous Year

1) ) 3 4)

1. In Government Securities
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Other approved Securities

Shares

Debentures and Bonds

Subsidiaries and Joint VVentures

Others (to be specified)

Nl o g M W DN

TOTAL

SCHEDULE - XI

[See sub-rule (1) of rule 5]

CURRENT ASSETS, LOANS, ADVANCES ETC.

(Amount in Rs.)

Sl.
No.

Current Year

Previous Year

Q)

)

(©)

(4)

CURRENT ASSETS, LOANS, ADVANCES ETC.

Current Assets:

[EN

Debts:

(a) Debts Outstanding for a period exceeding six months

(b) Others

Cash balances in hand (including cheques/ drafts and
imprest)

Bank Balances:

(a) With Scheduled Banks:

(i) In current accounts

(ii) In deposit accounts

(iii)In savings accounts

(b) With Non-Scheduled Banks:

(i) In current accounts

(i) In deposit accounts

(iii) In savings accounts

Post Office - Savings Accounts

TOTAL (A)

LOANS, ADVANCES AND OTHER ASSETS

o|m| o~

Loans to:

(a) Staff

(b) Other Entities engaged in activities/ objectives similar
to that of the entity

(c) Other (specify)

Advances and other amount recoverable in cash or in
kind or for value to be received:

(a) On capital account

(b) Prepayments

(c) Others

Income Accrued

(a) On investments from Earmarked/ Endowment fund

(b) On investment - others

(c) On loans and advances

Others (includes income due unrealized Rs. .....)

10.

Inventories (may include Stationery, Stores etc.)

11.

Claims Receivable

12.

TOTAL (B)

13.

TOTAL (A+B)
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SCHEDULE - XII
[See sub-rule (1) of rule 5]
GRANTS/SUBSIDIES
(Irrevocable Grants & Subsidies Received)

(Amount in Rs.)

Sl. No. Current Year Previous Year
1) ) ®) (4)
1. Central Government
2. Government Agencies
3. Institutions/ Welfare Bodies
4, International Organisations
5. Others (Specify)
6. TOTAL
SCHEDULE - X111
(See sub-rule(1) of rule 5)
FEES / SUBSCRIPTIONS
(Amount in Rs.)
SI. No. Current Year Previous Year
1) (2) 3) 4)
1. Entrance Fees
2. Filing Fees
3. Seminar/ Program Fees
4, Consultancy Fees
5. Others (Specify)
6. TOTAL
Note - Accounting Policies towards each item are to be disclosed
SCHEDULE - X1V
[See sub-rule (1) of rule 5]
INCOME FROM INVESTMENTS
(Income on Invest. From Earmarked/ Endowment Funds transferred to Funds)
(Amount in Rs.)
SI. No. Investment from Earmarked Fund Investment - Others
Current Year Previous Year Current Year | Previous Year
1) (2) 3) 4) (5) (6)
1. Interest

a) On Government Securities

b) Other Bonds/ Debentures

2. 2. Dividends

a) On Shares

b) On Mutual Fund Securities

3. Rents

4. Others (Specify)

5. TOTAL
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SCHEDULE XV

[See sub-rule (1) of rule 5]
INCOME FROM ROYALTY, PUBLICATION ETC.

(Amount in Rs.)

SI. NO. Current Year Previous Year
1) ) ®) (4)
1. Income from Royalty
2. Income from Publications
3. Others (Specify)
4. TOTAL
SCHEDULE XVI
[See sub-rule (1) of rule 5]
INTEREST EARNED
(Amount in Rs.)
SI. No. Current Year Previous Year
@) ) ®) (4)
1. On Term Deposits
(a) With Scheduled Banks
(b) With Non - Scheduled Banks
(c) With Institutions
(d) Others
2. On Savings Accounts
(a) With Scheduled Banks
(b) With Non - Scheduled Banks
(c) Post Office Savings Accounts
(d) Others
3. On Loans
(a) Employees/Staff
(b) Others
4. Interest on Debtors and Other Receivables
5. TOTAL
Note - Tax deducted at source to be indicated
SCHEDULE - XVII
[See sub-rule (1) of rule 5]
OTHER INCOME
(Amount in Rs.)
Sl. Current Year Previous Year
No.
@) ) @) 4)
1. Profit on Sale/disposal of Assets
(a) Owned Assets
(b) Assets acquired out of grants, or received free of cost
2. Fees for Miscellaneous Services
3. Miscellaneous Income
4, TOTAL
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SCHEDULE XVI1II
[See sub-rule (1) of rule 5]
ESTABLISHMENT EXPENSES

(Amount in Rs.)

Sl. No. Current Year Previous Year
)) ) ®) 4)
a) | Salaries and Wages
b) | Allowances and Bonus
c) | Contribution to Provident Fund
d) | Contribution to Other Fund (specify)
e) | Staff Welfare Expenses
f) | Expenses on Employees' Retirement and Terminal Benefits
g) | Others (Specify)
TOTAL
SCHEDULE XIX
[See sub-rule (1) of rule 5]
OTHER ADNIMISTRATIVE EXPENSES
(Amount in Rs.)
Sl. No. Current Year Previous Year
1) (2) 3 4)
(@) | (a) Purchases
(b) | (b) Labour and processing expenses
(c) | (c) Cartage and Carriage Inwards
(d) | (d) Electricity and power
(e) | (e) Water charges
(f) | (P Insurance
(9) | (g) Repairs and Maintenance
(h) | (h) Rent, Rates and Taxes
(i) | (i) Vehicles Running, Maintenance or Hiring charges
(1) | () Postage, Telephone and Communication charges
(K) | (K) Printing and Stationery
(D | (D) Travelling and Conveyance Expenses
(m) | (m) Expenses on Seminar/ Workshops
(n) | (n) Subscription Expenses
(0) | (o) Expenses of fee
(p) | (p) Auditors Remuneration/ Legal fee
(9) | (g) Hospitality Expenses
()| (r) Professional Charges
(s) | (s) Provision for Bad and Doubtful Debts/ Advances
() | (@) Irrecoverable Balances written -off
(u) | (u) Packing Charges
(v) | (v) Freight and Forwarding Expenses
(W) | (w) Distribution Expenses
(X) | (x) Advertisement and Publicity
(y) | (y) Others (to be specified)
| TOTAL
SCHEDULE XX
[See sub-rule (1) of rule 5]
EXPENDITURE ON GRANTS, SUBSIDIES ETC.
(Amount in Rs.
Sl Current Year Previous Year
No.
(1) ) 3) @)
(@) Grants given to Institutions/ Organisations
(b) Subsidies given to Institutions/ Organisations
TOTAL

Note: Name of the Entities, their Activities along with the amount of Grants/ subsidies are to be disclosed.
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SCHEDULE XXI
[See sub-rule (1) of rule 5]
INTEREST
(Amount in Rs.)
Sl. Current Year Previous Year
No.
@ ) ®) (4)

() On Fixed Loans

(b) On Other Loans (including Bank Charges)

(c) Others (specify)

TOTAL

SCHEDULE - XXII
[See sub-rule (1) of rule 5]
SIGNIFICANT ACCOUNTING POLICIES (lllustrative)
1. ACCOUNTING CONVENTION

The financial statements are prepared on the basis of historical cost convention, unless otherwise stated and on the
accrual method of accounting.

2. INVESTMENTS

2.1 Investments classified as "long term investments” are carried at cost. Provision for decline, other than temporary,
is made in carrying cost of such investments.

2.2 Investments classified as "Current™ are carried at lower of cost and fair value. Provision for shortfall on the value
of such investments is made for each investment considered individually and not on a global basis.

2.3 Cost includes acquisition expenses like brokerage, transfer stamps.
3. FIXED ASSETS

3.1 Fixed Assets are stated at cost of acquisition inclusive of inward freight, duties and taxes and incidental and direct
expenses related to acquisition. In respect of projects involving construction, related pre-operational expenses
(including interest on loans for specific project prior to its completion), form part of the value of the assets capitalized.

3.2 Fixed Assets received by way of non-monetary grants, (other than towards the Corpus Fund), are capitalized at
values stated, by corresponding credit to Capital Reserve.

4. DEPRECIATION

4.1 Depreciation is provided on straight-line method as per rates specified in the Income-tax Act, 1961 except
depreciation on cost adjustments arising on account of conversion of foreign currency liabilities for acquisition of
fixed assets, which is amortized over the residual life of the respective assets.

4.2 In respect of additions to/deductions from fixed assets during the year, depreciation is considered on pro-rata basis.
4.3 Assets consisting Rs. 5,000 or less each are fully provided.

5. MISCELLANEOUS EXPENDITURE

Deferred revenue expenditure is written off over a period of 5 years from the year it is incurred.

6. ACCOUNTING FOR SALES

Sales include excise duty and are net of sales returns, rebate and trade discount.

7. GOVERNMENT GRANTS/SUBSIDIES

7.1 Government grants of the nature of contribution towards capital cost of setting up projects are treated as Capital
Reserve.
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7.2 Grants in respect of specific fixed assets acquired are shown as a deduction from the cost of the related assets.
7.3 Government grants/subsidy are accounted on realization basis.
8. FOREIGN CURRENCY TRANSACTIONS

8.1 Transactions denominated in foreign currency are accounted at the exchange rate prevailing at the date of the
transaction.

8.2 Current assets, foreign currency loans and current liabilities are converted at the exchange rate prevailing as at the
year end and the resultant gain/loss is adjusted to cost of fixed assets, if the foreign currency liability related to fixed
assets, and in other cases is considered to revenue.

9. LEASE

Lease rentals are expensed with reference to lease terms.

10. RETIREMENT BENEFITS

10.1 Liability towards gratuity payable on death/retirement of employees is accrued based on actuarial valuation.

10.2 Provision for accumulated leave encashment benefit to the employees is accrued and computed on the
assumption that employees are entitled to receive the benefit as at each year end.

SCHEDULE - XXI11
[See sub-rule (1) of rule 5]
CONTINGENT LIABILITIES AND NOTES ON ACCOUNTS (lllustrative)

1. CONTINGENT LIABILITIES
1.1 Claims against the Entity not acknowledged as debts - Rs. (Previous year Rs. )
1.2 In respect of:
- Bank guarantees given by/on behalf of the Entity -Rs. (Previous year Rs. ).
- Letters of Credit opened by Bank on behalf of the Entity -Rs. (Previous year Rs. ).
- Bills discounted with banks Rs. (Previous year Rs. ).
1.3 Disputed demands in respect of:
Income-tax Rs. (Previous Year Rs. )
G.S.T.Rs. (Previous Year Rs. )
Municipal Taxes Rs. (Previous Year Rs. )

1.4 In respect of claims from parties for non-execution of orders, but contested by the Entity - Rs. (Previous
year Rs. ).

2. CAPITAL COMMITMENTS

Estimated value of contracts remaining to be executed on capital account and not provided for (net of advances)
Rs.

(Previous year Rs. ).
3. LEASE OBLIGATONS

Future obligations for rentals under finance lease arrangements for plant and machinery amount to

Rs. (Previous year Rs. ).
4. CURRENT ASSETS, LOANS AND ADVANCES

In the opinion of the Management, the current assets, loans and advances have a value on realization in the ordinary
course of business, equal at least to the aggregate amount shown in the Balance Sheet.

5. TAXATION

In view of there being no taxable income under Income-tax Act 1961, no provision for Income tax has been
considered necessary.
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6. FOREIGN CURRENCY TRANSACTIONS
6.1 Value of Imports calculated on C.I.F Basis:
- Purchase of finished Goods
- Raw Materials & Components (Including in transit)
- Capital Goods
- Stores, Spares and Consumables
6.2 Expenditure in foreign currency:
- Travel
- Remittances and Interest payment to Financial Institutions/ Banks in Foreign Currency
- Other Expenditure:
e Commission on Sales
e Legal and Professional Expenses
e Miscellaneous Expenses
6.3 Earnings:
6.4 Remuneration to auditors: As auditors:
e  Taxation matters
e For management services

e  For certification

e Others
7. Corresponding figures for the previous year have to be regrouped/ rearranged, wherever necessary.
8. Schedules | to XXXI1I are annexed to and form an integral part of the Balance Sheet as at and

the Income and Expenditure Account for the year ended on that date.

[F.No. A-60011/97/2019-Admn.I1I(LA)(Pt.1)]
SUNITA ANAND, Jt. Secy. & Legal Adviser
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